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Since R1 Company affairs are in seisin of this Bench, we are of the opinion

that the award passed by the Arbitrator will not be binding either on the petitioner

or on this Bench or even on R1 Company, who is not a party to the Arbitration

Proceedin& therefore, R2 and/or R3 shall not unilaterally hold any extraordinary

general meeting ignoring the interest of any of the shareholders of R1 Company

until further orders.

On the affidavit filed by R3-( remaining parties are directed to file reply, if

any, within one week and rejoinder, if any within one week thereafter.

List this matter for finalhearing on 11.10.2017.

V. NALLASENAPATHY
Member (Techrical)

B.S.V. PRAKASH
Member (Judicial)
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